IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERALAD BENCH

AT HYDERABAD

* k%
R.2. 1/96 in
C,A,367/94. Dt.of Decisien_:_ 09-04-~%6.
Riaz Wahesd Baig - .t Petitioner/

Applic. nt Ne, 2.

1. Thé Divl. Railway Manager,
. 8C Rly, Hyderzbad Division,
Secunderabad.
2. The Sr.Divl.Mech.Engineer(MG),
5C Reliway, Secunderabad.

e

Respendents/
Respendents.

Ceunsel for the Betitioner/

‘Applicant No.2. Mr. P.Krishna Re=ddy

e

Counsel for the Respondents/
Respondents, Mr. D.F.Faul,

SC for Rlys.
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R.A. 1/96 ip

C.A. 367/94. Dt of Decision : 09-04-96.
ORDER

I A& per Hen'ble Shri R. Rangarajan, Member (Admn.) [

The second applicant in thcgoa (shri Riaz Waheed Baig)

T14€0Q LLD OA DLILLUY LUGL T JHSSHWLE Wi vl Wiy WP ae @ vema = - —_—
abserptien in Diesel Shed, Meulall accepting the betteom seniority,

The OA wgzs dismissed en the basis that he had given eption to come

to Diesel Shed, Meulali accepting thebettem genierity. As he has

not given such option there is amerror in the fac€ of the judgement

and hence it needs review submits the applicant in this RA,
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for volunteers to ceme to Diesel Shed, Moulali accepting the bottem
senlority. On that basis 28 empleyees were sent to Diesel Shed, |
Moulali in terms eof effice erder Ne. YP/652/Mech./Cadre/Hgd s.tan
31~03-1992, It has been mentioned in that letter that the

were sent to Diesel Shed, Meulali en bottem gsenierity duly maintaining
their interee senleritybgéisiesel Shed amongst‘them.-_ The name of ‘?%
the applicant herein in this RA finds place at Sl.No, 25 cof the @rdef-w
dated 11=3=92. The name of the first applicant in the OA is‘at

S1.Ne. 16. At the time of hearing the learned . tanding ceunsel
preduced the option givenlby Shri C.Mehan Rao, first applicant in

the OA, On that basis the OA was dismissed. Now the applicant - :
in the RA states that -he has net given any such eptien. By geing ‘
threugh the letter dated 31-3-92 it is clegrly .een that the

tranSferess have té accept the bottem seniority en their transfer  ~
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to Meulali Shed. I have ne doubt in my mind en the basis ef
the recerds now preduced to come to the condlusien that the
applicant in this RA had also given the neéeSSary eption te

ge te Meulali Shed accepting the bettem gsenierity.

! Trn view af the ahave. T find ne a-ror in_the judgement

dated 2-8=95. Hence, the RA is dismissed as having ne merit,

Ne costs.
{(R. Rangarajanl:
Member (Admn. ) ﬁ”‘f /@} o
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